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CENTRAL APniNISTRATIUE TRIBUNAL, JABALPUR BENCH, JABALPUR 

Original  Application  No. 145 of 20P^)

Oabaipur,  this  23rd day of A p r i l ,  2004

Hon 'ble  Mr. Madan Mohan, Ju d ic ia l  Member

1.  Smt. Khillo  Bai  aged 40 years  

U/o Late Shri  Gouind Prasad.

2 .  P a n j i l a l  aged 26 years

S/o  Late Shri Gouind Prasad 

R/o Gram S i l u a ( J h a n s i ) ,
Teh, S ihora ,  Distt  - Jabalpur 

( M . P . )

(By Advocate - Shri H .R .  B ha rt i )

l/ERSUS

1. Union of India through 

The General Manager, 

yest Central  Railway ,

J a b a l p u r ( M . P . )

2 .  D iv is io n a l  Railuay Manager 

Uest Central  Railuay ,  Jabalpur

APPLICANT

RESPONDENTS

O R D E R  (ORAL)

By f i l i n g  th is  OA, the applicant  has sought 

the following main-teliefs  J-

" 8 ; i  be g i v e Q  direction  to respondent No.1 i . e .  

General Manager to decide  the matter as a fresh  
regarding compassionate appointment.

8 . 2  be quashed the arbitrary r e jec t io n  order 
Annexure-A-5 of respondent N o .2 uhich is  quite 

i l l e g a l  unconstitutional  and u nb as ica l ly .

8 . 3  may k i n d l y g i v e  directions  to respondent No.1 

for  p r o v i d i n g j o b  to applicant  No .2 as a compassionats 

appointiaent'.'

2 .  The br ie f  facts  of the case are that the applicant

No.1 is  the wife of the deceased and the applicant  N o .2

is  son in lau of the deceased.  Both the applicants  were

liv e  along uith  deceased Government servant and were fu lly

depended on him. The deceased Government servant Shri

Govind Prasad uas working as-Gangman and he died on

duty on 3 1 . 1 . 2 0 0 1 .  The deceased Government servant 

only one daughter Asha Bai who has been married with
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applicant  N o .2 and both are them residing  uith  the deceased 

Government serv/ant along uith  applicant  No . 1 .  The applicant 

No.1 has submitted her representation  dated 1Q.6 .2QQ1 

(Annexure-A-4) for providing j c ^  to her son in lau  i . e .  

applicant  Noe2. The respondents have rejected the 

claim of the applicants  vidfe order dated'-15i.10.20Ql 

( Annexure-A-5) in fahich the respondents have stated 

that the son in lau is  not entitled  for compassionate 

appointment because he is  not family memlber of the deceased.  

Aggrieved by this  th e  applicants hai/e f i l e d  th is  QA claiming  

the a foresaid  r e l i e f s .

3 .  Heard the learned counsel for  the applicant  and

perused the record.

4 .  The learned counsel for  the applicant  has drawn

my attention  to Annexure-A-8 and further states  that in the

Indian Railway Establishment Rule Chapter II  Para 2 , 3  and 4

it is  mentioned that dependent r e lat iv es  even married

daughters or any other blodrcJ re lat io n ,  uho i s / a r e  considered

to be breaduinaer  or the family may be considered  for

appointment on compassionate ground. The learned counsel

^-_t±jat V______
for  the applicant  has s tated /the  applicant  N o .2 is  the son 

in lau  and lega l  heir  of the deceased Government servant.

He further  states  that the applicants  want to submit a 

fresh  representation  for appointment on compassionate ground,

5 .  Keeping in v ieu  of the fa cts  and circumstances of 

the c a s e ,  the :.applicants are directed  to submit a fresh 

representation  to tha respondents u ithin  one month from the 

date of receipt  of copy o f . t h i s  order .  If  he complies uith  

t h i s ,  the respondents are d irected  to consider  the 

representation  of the applicant  and take a decidion  on it
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u ith in  a period  of 3 months from the date of receipt  

of such representation  by passing a d e ta i le d  and speaking 

order. I'

6 .  Uith the above d ir e c t io n ,  the OA is  disposed
1 ' • ' '

at the admission stage i t s e l f .

(Madan Mohan)
 ̂ J u d ic ia l  Member
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